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 THE  MINISTER  OF  STATE
 IN  THE  MINISTRY  OF  CO-
 MMERCE  (SHRI  KHURSHED
 ALAM  KHAN):  (a)  The  time-
 limit  upto  5th  May,  1978  was  appli-
 cable  to  the  Corporation  only  for  the

 purpose
 of  diluting  its  foreign  equity

 a  level  not  exceeding  40%.  The

 Corporation,  however,  decided  to
 wind  up  its  operation  in  India.

 (b)  In  1977,  no  ad-hoc  import  lic-
 efice  was  issued  in  their  favour  because
 the  Corporation  ceased  to  manufac-
 ture  Coca  Cola  concentrates  in  India
 before  final  decision  on  their  appli-
 cation  in  1977  could  be  taken.

 Does  not  arise.

 is,

 12.00  hrs,

 RE:  QUESTION  OF  PRIVILEGE
 ETC.

 PROF.  K.K.  TEWARY  (Buxar)  :
 Yesterday  I  had  madean  enquiry
 about  my  privilege  Motion

 के  91151.0 Shri  Jyotirmoy  Bosu  ,.
 (Interruptions)

 MR.  SPEAKER  :  ।  is  under  my
 consideration.  (Interruptions)

 PROF.  K.K.  TEWARY:  And
 you  assured  the  House.  (Interruptions)

 MR.  SPEAKER  :The  hon.  Mem-
 ber  should  know  that  it  is  under
 my  consideration.  (Interruptions)

 PROF.  K.K.  TEWARY  :  I  had
 given  you  a  notice.  But  a  report  has
 been  published  in  the  newspapers  that
 it  has  been  rejected.  (Interruptions)

 MR.  SPEAKER  :  Please  listen.
 What  do  you  want  ?  I  have  already

 given  my  observations  yesterday  that
 म  .  under  my  consideration.  What  do
 you  want  ?  (Interruptions)

 What  do  you  want  ?  (Interrup-
 tions)

 थो  कटस  बिहारी  बाजपेयी  (तई
 दल्लो,  :  झष्यक्ष  महोदय,  द  तत  दिल्‍ली  में
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 शान्त  विद्यार्थियों  पर  लाठी  चार्ज  हुआ  है.  .

 wean  महोदय  :  काप  मोशन  दीजिए ।

 SHRI  JYOTIRMOY
 BOSU

 (Diamond  Harbour) :  ।  had  written
 to  you  about  the  increase  of  allowa-
 neces  for  Members  of  Parliament.
 (Interruptions)  My  Party  Member  and
 Shri  Vajpayee’s  Party  Members  and
 others  have  opposed  and  questioned
 it.  We  want  secretarial  assistance
 from  lok  Sabha. .  .  (Znéerruptions)

 DR.  SUBRAMANIAM  SWAMY
 (Bombay  North  East)  :  This  hypocrisy
 must  end.  If  he  does  not  want  he  need
 not  take  it.  We  need  it  and we  will
 take  it.  (Interruptions)

 SHRI  GEORGE  FERNANDES

 (Muzaffarpur) :  I  want  to
 =

 your
 attention  (Interruptions).  I  had  sent
 a  brief  note.  (Interruptions)

 अध्यक्ष  महोदय:  श्राप.  कोई  मोशन
 दीजिये ं1

 SHRI  GEORGE  FERNANDES  :
 I  had  sent  a  note  about  this  economic
 Administrative  Service  Commission
 which  has  now  been  announced.  There
 are  certain  very  important  points  ari-
 sing  out  of  this  decision  of  the  Govern-
 ment.  How  should  we  raise  it  ?  (In-
 terruptions)  You  please  listen  to  me.
 (Interruptions)  How  and  where  do  we
 raise  this  ?  How  do  I  riase  it  in  the
 House  ?  The  Government  is  trying
 to  undo  completely  the  admini-
 strative  structure.  (Inlerruptions).

 MR.  SPEAKER :  You  are  raising
 this in  this.

 भाप का  इसमें  है

 SHRI  GEORGE  FERNANDES
 How  to  raise  this  in  the  House  ?
 How  co  we

 oe
 this

 uestion’ (Interruptions)  Please  see.
 other  aspects.  Government  have  taken
 a  decision.  The  One is  that  the  Govern
 ment  went  on  ।  out  some  in-
 formation.  If  they  taken  decision
 they  should  have  had  the  courage
 to  come  and  tell  the  House.  They
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 could  not  do  that.  (Jnterrup  tions).
 There  are  certain  things.  (Jnterrup-
 fons)

 SHRI  SUNIL  MAITRA  (Cal- cutta  North  East)  :  Ihave  given  notice ofan  adjournment  Motion
 military  ammunition.  (Jnterruptions)

 MRL  SPEAKER  :  No,  No.  I  have
 admitted  a  Call  Attention  motion
 for  Monday  on  this.  (dnterruptions)

 ”०  hrs.

 PAPERS  LAID  ON  THE  TABLE

 REvigw  ON  AND  ANNUAL  REPORT
 OF  Inpian  Tourtsm  DEVELOPMENT
 Corporation  1.10,  New  DELHI
 FOR  1979-80  AND  A  STATEMENT  FOR

 DELAY.

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (  SHRI
 A.  P.  SHARMA  ):  ।  beg  to  lay
 on  the  Table

 (1)  A  copy  such  of  the  following
 papers  (Hindi  and  English  ver-
 sions)  under  snb-section

 () of  section  619A  of  t
 Companies  Act,  1956:—

 (i)  Statement  regarding  Review
 the  Government  on  the

 working  of  India  Tuurism

 Development  Corporation
 Limited,  New  Delhi,  for  the
 year  1979-80).

 (ii)  Annual  Report  of  the
 Indian  Tourism  Develop-
 ment  Corporation  Limited,
 New  Delhi  for  the  year
 1979-80)  along  with  the

 Audited  Accounts  and  the  com
 ments  of  Comptroller  and
 Auditor  General  thereon.

 2)  A  statement  (Hindi  and

 English  _—_versions)  -  showing
 reasons  for  delay  in

 laying
 the

 papers  mentioned  (1)
 above.
 [Placed  in  Library.  Se  No,

 LT-2015/81].

 REvIeEws  ON  AND  ANNUAL-

 AND  CosME-"
 Tics  Export  Promotion,
 Counc,  Bompay  For  1979-80
 and  MARINE  XpORT
 DevELopMENT  AuvtHoriIty,  Co-
 CHIN  FOR  1979-80

 THE  MINISTER  OF  STATE
 IN  THE  MINISTRY  OF  COM-
 MERCE  (SHRI  KHURSHEED
 ALAM  KHAN) :

 I  beg  to  lay  on  the  Table:—

 (1)
 ्

 A  copy  of  the  Annual
 Report  (Hindi  and  English
 versions)  of  the  Basic  Chemi-
 cals,  Pharmaceuticals  and
 Cosmetics  Export  Promotion
 Council,  Bombay,  for  the
 year  1979-80  along  with
 Audited  Accounts.

 (i)
 ४
 Acopy  ofthe  Review  (Hindi

 and  English  versions)  by  the
 Government  on  the  working
 of  the  Basic  Chemicals,  Phar=
 maceuticals  and  Cosmetics

 Promotion  Council,
 Bombay,  for  the  year  1979-
 80).

 [Placed  in  Library.  See  No
 LT-2016/81.]

 (2)(i)  A  copy  of  the  Annual
 eport  (  Hindi  and  English

 versions)  of  the  Marine  Pro-
 ducts  Export  Development,
 Authority,  Cochin,  for  the  year
 1979-80  along  with  Audited

 Accounts,  Swh-section  (3
 of  section  22  of  the  Marine
 Products  Export  Development
 Authority  Act,  1972.

 (ii)  A  copy  of  the  Review
 (Hindi  and  English  Versions  )
 by  the  Government  on  the

 working  of  the  Marine  Product

 Export  Development  Autho-

 rity,  Cochin,  for  the  year
 I  1).

 ल  2  the  Library.  See  No.

 LT-2017/81  1

 -


